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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 15 OF 2026 / EZ

Deba Prasad Sahoo g ... Applicant

Versus

Director, Animal Husbandry &
Veterinary Services & Others ... Respondents

AFFIDAVIT ON BEHALF OF 'i‘HE COLLECTOR &
DISTRICT MAGISTRATE, ANGUL (R-6)

I, Sri Muhammed Abdaal Akhtar, aged about 3Tyears, S/o M. X
Akhtar, presentlﬁrving as Collector & District Magistrate, .
s}

Angul, AUP.O./Dist: Anéu/l, do hereby solemnly affirm and §

state as follows: :
1. That I am the Collector & District Magistrate, Angul,

Respondent No.6 and as such I am well acquainted with the

facts and circumstances of the case and competent to swear this
affidavit.

2. That the present Original Application has been filed by
the applicant alleging improper handling and burning of waste
materials within the premises of Government Veterinary
Hospital, Talcher.

3. That the Hon’ble Tribunal vide order dated 03.02.2026
was pleased to constitute a Joint Committee comprising

representatives from the office of the Collector & District
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Magistrate, Angul and State Pollution Control Board, Odisha,
and directed the committee to inspect the site and submit a
factual and action taken report.
4, That in compliance with the said order, a Joint
Committee was constituted} vide this office order No.555
dtd.16.02.2026. A copy of the Order No. 555 dtd.16.02.2026 is
annexed to this Affidavit and marked as ANNEXURE-R6/1
5. That the Joint Committee members visited the
Government Veterinary Hospital, Talcher on 21.02.2026 and
conducted a detailed inspection. After inspection, it submitted
its report vide memo No0.940 dtd.27.02.2026. A copy of the
4 memo No. 940 dtd.27.02.2026 of Regional Officer, State
Pollution Control Board, Angul is annexed to this Affidavit and
marked as ANNEXURE-R6/2.

The major findings of the committee are summarized below:

a)  The Veterinary Hospital has obtained authorization

under the Bio-Medical Waste Management Rules, 2016.

b)  The hospital has an agreement with a Common

Bio-Medical Waste Treatment Facility for scientific disposal of
biomedical waste.
¢)  Proper segregation of biomedical waste using
colour-coded bins is being practiced.
d)  No evidence of open burning of biomedical waste
was found during inspection.
' e)  However, traces of burning of general waste such

as plastics and paper were noticed within the premises.
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f) Issues relating to improper disposal of general
solid waste and presence of miscreants causing nuisance during
evening/night hours were reported.

6. That the Joint Committee has made the following
recommendations:

®
a)  Provision of a dedicated biomedical waste storage

room.

b)  Complete stoppage of open burning of general
solid waste.

¢) Disposal of plastic waste as per Plastic Waste
Management Rules, 2016.

d)" [Installation of CCTV cameras, adequate lighting,
and deployment of security personnel.
7. That it is respectfully submitted that as per the

recommendations of the Joint Committee, the Sub-Divisional

Magistrate, Talcher has issued an order under Section 163 of
BNSS, 2023 within the premises of the Govt. Veterinary
Hospital, Talcher to regulate waste management. The order
includes establishment of a dedicated bio-medical waste storage
room, complete prohibition of open burning of general solid
waste, scientific disposal of plastic waste as per applicable rules
and installation of CCTV cameras, adequate lighting, and
deployment of security personnel to prevent any unlawful
activities. A copy of the Order No. 1147 dtd.06.04.2026 is
" annexed to this Affidavit and marked as ANNEXURE-R6/3.
8. That the Talcher Municipality is regularly lifting solid

waste and the local police are patrolling to prevent unlawful
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activities within the hospital premises in coordination with the
hospital authorities. .

10. That the answering respondent assure this Hon’ble
Tribunal that necessary steps are being taken in coordination
with all concerned authoritiss to ensure compliance with

environmental norms and  implementation of  the

'\'«._QF/ recommendations of the Joint Committee.

11. That the statements made above in Paragraphs- 1 to 10
are true and correct to the best of my knowledge, based on
available official records and nothing material has been

concealed therefrom.

Colle qo-w Y

VERIFICATION
1, the above-named deponent, do her€by verify that the
contents of the above affidavit are true and correct to the best of

my knowledge and belief, based on official records.

+» ¥
Verified at Angul on this 1% day of @ﬁ‘ 2026.

N R-NO. .La\"_?.(?;b
o...m.l.o;.s.. 2050 /
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AFFIDAVIT
The deponer  wving been identity Cotlacty i ’rlct strate
by A.\HQ.M olo/.e{m;{ruveeaee« NO‘C‘&WY
Talcher So 'y affirmed before
me this th \‘X..briay of .54
20 oo+ ng present in the
Cousprem « the contents of the

ffikawit ar: @ to the best of

knowdedge & uelief. KQQ‘%%\DE \9935

ASHOK KU. MOHAPATRA
NOTARY, TALCHER
REGD. NO.-42489/2025
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OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE, ANGUL
FRIAIR'S QARG GEAIR
DISTRICT JUDICIAL SECTION
ER G aa-Gaie

Telophone: 06764 230%G2(0)/ 2 1023411 |} Comali: wlnumulﬂnlc.ln
g . e e '*‘-'-‘_'F:—
No._&oh ____ fdudl/Flc No: XY= [O/L Dt. 16-02°d5

QRDER

In compliance to the order dated. 03.02,2026 passed by the Hon
Green Tribunal, Eastern Zone Bench, Kolkata In O.A. No. 15/2026/E2, a committee s hereby
constituted consisting of the following members in order to submit report before the Hon'ble
National Green Tribunal, Eastern Zone Bench, Kolkata.

‘ble National

1 Regional Officer, State Pollution Control Board, Angul Nodal Officer
or his Representative

2 Sub-Collector, Talcher Member
(Representative of Collector & DM, Angul)

3 Executive Officer, Talcher Munidipality, Talcher Member

The Committee shall visit the place and submit the factual and action taken
report within 10 days with regard to the allegation made in the Original Application.

Collector & mcttégsstﬁ,

Angul

Memo No,___©56 JDt_1603-Aé
Copy forwarded to the members/ officers concegni for Info a/tion and
necessary action.
W\ Ve
Additional DI ct Magistrate,

- ngul
MemoNo.__B5% /ot 150926 .
Copy submitted to the Registrar, Hon'ble National Green Tﬁbunj:?nem Zone

Bench, Kolkata for favour of kind information, Q
1}
\py !
s E/::ﬁv\ Additional District Mag\;lstrate,
2 d Angul
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e Emall ‘rospeb.angul@ospcboard.org
Ghisiia Website : www.ospcboard.org
‘G’,’ OFFICE OF THE REGIONAL OFFICE, ANGUL

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF DDISHA)
Plot No.-S 3/3 Industrial Estate, Hakimpada, Angul, Odisha, Pin-759143

No._939  /Estt/ROSPCBIAGLI301/2025-26 Date_27+ 022204

From:
Er R K Ekka
Regonal Officer

To
The Member Secretary,

State Pollution Control Board, Odisha
Bhubaneswar

Sub: Submission of joint committee report on OA No.15/2026/EZ-Deba Prasad
Sahoo vs. Director, Animal Husbandry and Veterinary Services & Others.
Ref:  Head office lelter no. 2096 did. 13.02.2026.
Sir,

With reference to the subjecl cited above, it is to intimate a joint committee visit

was conducted on 21.02.2026 to the alleged site (Government Veterinary Hospital,
Talcher) and report is enclosed herewith for kind reference.

This is for kind information and necessary action.

Yours faithfully,
Encl: As above
s
Regional Officer
Memo No. __ QY e ! Date 27+ 02+ 2024

Copy along with joint committee report forwarded to the Collector & District
Magistrate, Angul for kind information and necessary action, This is with reference to his
order No. 555 dated.16.02.2026.

w
Regional Officer
Memo No. _ A Y | / Date 2302 2024

Copy along with joint commiltee report forwarded to the S
kind information and necessary action.

ub-collector, Talcher for
W

-

Regional Officer
Memo No. _ 912~/ Date _29°0220824/

Copy along with joint committee report forwarded to the Executive Officer,
Talcher Municipality, Talcher / Sr. Law Officer, State Pollution Control Board, Odisha,
Bhubaneswar for kind information and necessary action.

wit

-

Regional Officer

/\"’);J&A afa
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Jolnt Committce Report on O.A. No. 15/2026/EZ, filed by Deba Prasad Sahoo Vrs.
Director, Anlmal Husbandry & Veterinary Services and Others before tho National
Groen Tribunal, Eastern Zone, Kolkata-reg
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As per the order dated 03.02.2026 of Hon'ble NGT, EZ, Kolkata, a joint committee has
peen constituled & the Committee Is directed to visit the place and submil the factual and
action taken report. In obedience 1o he order of the Hon'ble NGT, EZ, Kolkata, the following

members of joint commillee visited the site (Government Veterinary Hospital, Talcher) on
21.02.2026.

1. Sri Samir Kumar Jena, |AS, Sub-Collector, Talcher
2. Dr Pradeep Kumar Saha, Execulive Officer (EO), Municipality, Talcher

3. Er. Ramesh Kumar Ekka, Sr. Env, Engineer & Regional Officer, Angul and Nodal
Officer, Stale Pollution Control Board, Odisha.

The following officers were also accompanied joint committee visit,

1. Sri Daniel Ekka, (OAS), Deputy Collector, Talcher
2. Sri Soumya Ranjan Kuanr, Asst. Eny. Scientist, SPC Board, Angul
3. Smt Chinmayee Dash, Block Velerinary Officer, Government Veterinary
Hospital, Talcher accompanied the joint committee team during visit.
Statutory Clearances obtained:

1. The said Veterinary Hospital has obtained one-time authorisation under the
provision of Bio-Medical Waste Management Rules, 2016 vide Board's letter
Nno,538 on d1d,23.02,2021 (copy enclosed as Annexure- I)
The said Velerinary Hospital has made an agreemenl wilh Common Biomedical
Waste Treatment Facility (CBWTF) namely M/s, Mediad Marketing Services Pvt
Ltd. for transportation, treatment and disposal of Bio-Medical Waste on 19.03.2025
which is valid for the period up to 31.03.2026. (copy enclosed as Annexure- Il)
Observations on the day of visit:

The joint commillee observed the following during site visit.

1. The said veterinary hospital has provided colour coded bins (lined with colour coded
poly bags) at the source of waste generation with proper signage for betier waste
segregation and collection, It was observed that Management of biomedical waste
inside the hospital premises was satisfactory and in accordance with the Bio-Medical
Waste Management Rules, 2016,

2. The said hospital has maintained records on waste generalion on daily basis and
same is being handing over periodically to third party namely M/s, Mediaid Marketing
Services Pyt Ltd for final treatment and disposal at their end. Copy of the waste
generalion records for last three (03) months is annexed as Annexure- Il

3. During visit, no such evidence could be found for any open burning of bio-medical
waste inside the hospital premises. However, lraces of burning of general wasle
such as waste plastics and papers were found within the hospital premises.

4. The state Pollution Control Board, Odisha Angul has taken various initiatives in order
ta bring down the AQI level in the region. (copy enclosed as Annexure- IV)
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5. The Collector and District Magistrate, Angul has issued an order under section 163 of the

Bharatiya Nagarika Suraksha Sanhita (BNSS) in order to bring down the AQI level In the
district vide order No.19 daled.03.01.2026. (copy enclosed as Annexure- V)

. The hospital authority has also submilled a letter to the Executive Officer, Talcher

Municipality with a request to lift the general solid waste generated from the campus of
SDVO, Talcher and SDVH, Talcher, (copy enclosed as Annexure- V/)

. It was learnt that, hospital authority has submilled a letter to the Inspector-In-Charge,

Talcher, Sadar Palice station with a request lo conduct regular patroliing near Office of

SDVO, Taleher and SDVH, Talcher in order to malntain healthy social atmosphere (copy
enclosed as Annexure- VIl

. Further, hospital authority has informed the commitlee that, some miscreants are creating

unhealthy almosphere by doing unlawful activities such as open urinating, consuming
alcohol and smoking inside hospital premises mostly during evening and night time.

Recommendations;

1. The hospital authority shall provide dedicated blo-medical waste storage room Inside the

premises before handing over o third party namely M/s Mediald Marketing Services Pvt
Lid.

2. The hospital authority shall stop open burning of general solid waste and same shall be

handed over lo Talcher, Municipality on daily basis for scientific disposal at their end.

3, Plastic waste shall be disposed off in accordance with the Plastic Management

Rules,2016.

4. The hospital authority shall install CCTV cameras, lighting and deploy security personnel

in order to restrict such unlawful activities inside the hospilal premises.

. G-

Regional Officer, EO, Municipality, -Clollector,
SPC Board, Angul, Talcher alclge ~tor
 Restunl SfRcar Executive Officer Su
State Pollution Contyol Boare Talcher Munlclpamy Talcher
Regional Qtfice, Anpul
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ANNEXORE-T 1 74

Page-1
E-mall: rospchangul®ospchoard.org
. Webslite: www.ospchoard.org
SRlAnA OFFICE OF THE REGIONAL OFFICER
Sa@@W STATE POLLUTION CONTROL BOARD, ODISHA
%’] (DEPARTMENT OF FOREST & ENVIRONMENT, GOVT, OF ODISHA)
Plot No, §-3/3, Industrial Estate, Hakimpada, Angul-759143
. “By Reglstered Post”™
NO.%. 3w/ VD/ROSPCB /AGL/05 /2020-2021 Date..23.52.:2P2)
FORM-1II (See Rule 10)
AUTHORISATION ORDER

Sub: Authorization under Blomedical Waste Management Rules, 2016 for operating a
facility for generation, collection, reception, treatment, storage and disposal.

Ref:  Your online application No.3402356, dated 12.02,2021

M/s. Veterinary Hospital, Talcher an occupfer or operator of the facility located At/Po-

Talcher, Dist: Angul is hereby granted an authorization for:

Actlvity

Generation, Segregation

Collection, v
v

Please tick

Storage,
Packaging
Reception
Transportation
Treatment or processing or conversion v
Recycling
Disposal or destruction v

The authorization shall bein force from the date of Issue of this order until further order.
This authorlzatlon Is subject to the condlitions, standards & special conditions stated below.
(A) GENERAL CONDITIONS:
1. The authorization shall comply with the provisions of the Environment (Pratection) Act, 1986
and the rules made thereunder.
2. The authorization or its renewal shall be produced for Inspection at the request of an officer
authorized by the prescribed authority, L.e., State Pollution Control Board, Odisha.
3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical
wastes without obtaining prior permission of the State Pollution Control Board, Odisha.
4. Any unauthorized change In personnel, equipment or working condidons as mentioned in the
application by the person authorized shall constitute a breach of his authorlzation.

5. It Is the duty of the authorized person to take prior permission of the State Pollution Control
Board, Odisha to close down the facllity.

6. It Is the duty of the occupler to report major acdd{t‘)q\lngludlng accidents caused by fire
hazards, blasts during handling of bio-medical wfiste and the'remedial action taken and the
records relevant thereto, (including nil report)do;férm-1 to'the prescribed authority and also
along with the annual report. pAN' s TS




transportation of such Infectious waste.

9. Untreated Blo-medical waste shall not be stored beyond a period of forty-elght hours,

10.The biomedical waste disposal site shall pe properly fenced and sujtable notice with warning
shall be displayed.

11. The blomedica) Waste dlsposal site shall be selected and developed in 2 manner so that ground,
Water surface water or amblentalr shall not be adversely affected,

12. The occupler shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal or any other form of handling of blo-medical waste and
records shall be sybjece g Inspection and verification of the offictals of State Pollution Control
Board, Odisha at any time,

13. The State Pollution Contro) Board, Odisha reserves the right to modify, revoke or review the
authorization Branted,

14, The occupier shall ensyre Segregation, treatment and disposal of waste as stated In Part-1 and
Part-2 below or ensure requisite treatment and disposal of segregated waste at the common
faclllty/centrnlly located facility authorized by State Pollution Control Board, Odisha,

Part-1

Category Type of Waste [ Type of Bag or Treatmentand Disposaj

Contalner to be opuons

used
(2) (4)

Yellow a) )lumanAnllomlﬂlWalllt Yellow  coloured Incineration or Plasma
Human tssues, organs, body parts non-chlorinated Pyrolysis or deep buria)*
and fetus below the  viability plastic bags
period (as per the Medical
Termination of Pregnancy Act
1971, amended from time to
time),

(b)Animal Ana tomlcal Wastg:

Experimental animal carcasses,
body  parts, organs, tissues,
Including the waste generated
from Animals used In experiments
or testing In veterinary hospitals

or colleges or animal houses
) Solled Waste; ] ; _.;m._ b

neineration or Pl
Items contaminated with blood, Pymlysl:ordcepbuml'
body Nuids ike dressings, plaster
Casts, cotton swabs and bags In absence of aboye factlities,
containing residual or discarded autoclaving or micro-waving/
blood and blood components. hydmdavln; followed by
shredding or mutilation or
combination of sterilization and

shredding. Treated waste tobe
sent foren recovery,
.‘gg:wmlound Explred ‘cytotoxic drugs and
R

(d) Expired or

Medlcines: Pharmace -chlorinated ltems  contaminated with

like antiblotcs, astic bags or cytotoxie drugs to be rerurned

Including all items | contalners back to the manufacturer or

with cytotoxie dry (with: o i ppller for ind y &t

glass or plastic yales, vials Sl temperature >1200 9 or po
b




176

AUTHORISATION ORDER Page:3

developing  llquld,  discarded

Formalin, Infected secretions,

aspirated body flulds, liquid

from laboratories and noor
h cleaning h )

and dlsln!ecdng activitles etc

ete. common blo-medical waste
treatment facllity or hazardous
waste treatmenl, storage and
disposal facility for Incineration
at »1200°COr Encapsulation or
Plasma Pyrolysis at >12000C.
All other discarded medicines
shall be elther sent back to
manufacturer or disposed by
Incineration.
(e¢) Chemical Waste: Yellow Disposed of byincineration or
Chemicals used (n productionof | colouredcontalners | Plasma Pyrolysls or
blologlcal and used or discarded | or non-chlorinated | Encapsulation In  hazardous
disinfectants. plastic bags waste treatment, storage and
disposal facillty.
() Chemical Liquid Waste: Separate collection | After resource recovery, the
Liquid waste generated due to use | system leadingto | chemical liquld waste shall be
of chemicals In production of | eMuent treatment | pre- treated before mixing with
blological and used or discarded | system other wastewater. The
disinfectants, Sliver X-ray flm combined  dlscharge  shall

conform to the discharge norms
glven In Schedule- I1L

Red

() Discarded linen, mattresses, | Non-chlorinated Non-  chlorinated chemical
beddings contaminated  with | yellow plastic bags | disinfection followed by
blood or body fluld, routine mask | or sultable packing | incineration or Plazma
and gown. materlal Pyrolysis or for energy
recovery.
In absence of above facilitles,
shredding or mutllation or
combination of sterilization and
shredding. Treated waste to be
sent for energy recovery or
Incineration or Plazma
Pyrolysls.
(h) Microblology, | Autoclave or | Pre-treat to sterflize with non-
Blotechnology and  other | Microwave or | chlorinated chemicals on-site as
clinlcal laboratory waste: Blood | Hydroclave  safe | per World Health Organisation
bags, Laboratory cultures, stocks | plastic  bags  or | guldelines on Safe management
or specimens of microorganisms, | containers of wastes from health care
llve or attenuated vaccines, activities and WHO Blue Book,
human and animal cell cultures 2014 and thereafer sent for
used In rescarch, Industrial Incineration,
laboratories,  production  of i
blological, residual toxins, dishes
and devlces used for culty
Contaminated Waste | Red coloured non- | Autoclaving or micro-waving/
(Recyclable) chlorinated hydroclaving  followed by
(a) Wastes generated from | plastic shredding or mutllaton or
disposable items such as tubing, | bags or co; combination of sterilization and
bortles, Intravenous tubes and o "'Nr.r [shredding.

sets, catheters, urine bags, Treated waste to be sent to
es(without dles _and /\ registered or  authorized
ul1 )‘ 4
v\, _" ’
.M.f»ﬁ'*f
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Jixed  peedle syringes)  and recyclers or for energy
Vaccutalners with thejr needles or plastics to dfesel or fuel ofl op
cut) and gloves, for road

malding. whicheyer Is possible,

Plastic waste shoylg not be sent
10 landnyl sites.
White Waste sharps Including Merals: Puncture proof, Autoclaving o Dry  Heat

[Tnmlutem) Needles, syringes  with fixed Lukpmol.nmptr Sterilization followed
needles, needles from needle tp [ proof contalners shredding or mutilation o

cutter or burner, scalpels, blades, encapsulation In metal
or any other contaminated sharp tontalner or cement concrete;
object that may cayse puncture combination of shredding cum
and cuts, This Includes both Uused, autoclaving: and sent for Nnal
discarded and  contaminated disposal to Irop foundries
metal sharps (having consent to operate from

the State  Pollution Control
Boards or Pollution Contro)
Commirtees) or sanitary landfill
or Designated concrete waste
T e SR sharp piv

Blue (a) Glassware: Puncture proofand | Disinfection (by soaking the
Broken or discarded  ang leak proof boxes or washed glass  waste after
contaminated glass Including containers  with cleaning with detergent and

medicine vials and ampoules | blue colored | Sodium Hypochlorite
except those contaminated with marking treatment) or through
ZN—— LoXIc wastes. toclaving or microwaving or
(b) Metallic Body Implants Puncture proof ang hydroclaving and then sent for

leak proof boxes or recycling.

containers  with
blue colored
markin

.

Part-2
(1) ANl plastic bags shall be as per pis standards as and when published, till then the prevalling Plastic
Waste Management Rules, 2016 shall be applicable,

(2)  Chemical treatment using at least 19 1o 2% Sodium Hypachlorite having 3034 residual chlorine for
twenty minutes or any other equivalent chemical reagent that should demonstrateq Log 10
reduction eMclency for microorganisms or greater for Baclllus subeiiis (ATCCI%SQJ In chemical
treatment system,

(3)  Mutitation or shredding must be to an extent to prevent unauthorized reuse,

(4)  There will be no chemical pre-treatment before Incineration of waste, If any, except for
microblological, lab and highly Infectious waste,

(5)  Incineration ash (ash from Incineration of any bio-medical waste) shay be disposed through

present beyond the prescribed limits as glven In the Hazardoys and Other Wastes (Management and
Transboundary Movement) Rules, 2016 or a5 revised from tme to time,

(6) Dead Fetus below the viabllity period (as per the Medical Termination of Pregnancy Act 1971,
amended from ume to time) can dered as human anatomical waste, Such wasta should be
handed over to the operator of fidio- Waste treatment and disposal facility In yellow
bag with a copy of the oMcial Ter of Pregnancy certificate from the Obstetrician or
the Medical Superintendent establishment.

@) toxle drug vials shall shanded ove, ‘zit}!unauthomed Person under any drcumstances,
—d& wr ~ '..*
S S IP =
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AUTHORISATION ORDER Page-5

These shall be sent back to the manufactures for necessary disposal at a single point As a second

option. these may be sent for Incineration at common/ centrally located blo-medical waste

treatment and disposal facility or hazardous waste, treatment, storage & disposal facllity.

(8) Residual or discarded chemical wastes, used or discarded disinfectants and chemical sludge can be
disposed at hazardous waste treatment, storage and disposal facllity. In such case, the waste should

be sent to harardous waste treatment, storage and disposal facility through operator of common
blo-medical waste tr tand disposal facility only.

(9)  On-site pre-tr tof lab y waste, microblologlcal waste, blood samples, blood bags should
be disinfected or sterilized as per the Guldelines of World Health Organlsation or National AIDS

Control Organisation and then glven to the common blo-medical waste treatment and disposal
facilicy.

(10) Installation of In-house Incinerator Is not allowed. However In case there Is no common blomedical

facility nearby, the same may be Installed by the occupler after taking authorisation from the State
Pollution Control Board,

(11) Syringes should be either mutilated or needles should be cut and or stored In tamper prool, leak

proof and puncture proof contalners for sharps storage, Wherever the occupler Is not linked to a

disposal facility it shall be the responsibllity of the occupler to sterilize and dispose In the manner
prescribed.

Blo-medical waste generated In houscholds during healthcare activities shall be sogregated as per
these rules and handed over In separate bags or contalners to municipal waste collectors. Urban
Local Dodles shall have tie up with the common blomedical waste treatment and disposal facllity to

plckup this waste from the Material Recovery Facility (MRF) or from the house hold directly, for
final disposal in the manner as prescribed In this Schedule.

(12)

(B)

Standards for treatment and disposal of Blo-medical wastes shall be followed as per Schedule-1l of the
Rules.

(1) INCINERATOR
(i) Operating Standards

Operating standard
Parameters Operating Standards
Combustion efMciency 99%
Temperature of primary chambes 00 *C
Temperature of secondary chamber 1050 £ 50°C
Secondary chamber gas residence time At least 02 seconds
(i)  Emission Standards
3T Parameters “Standards
No.
(1) (2) (3) {4)
Limlting concentration | Sampling Duration In minutes,
In mg/Nm? unless Unless stated
stated
1. Particulate matter S0 30 or 1INM? of sample volume,
whichever Is more
'\))} W 2. | Nitrogen Oxides NO and 400 30 for online sampling or grab
NO; expressed as NOy sample
{< U 3. cl S0 30 or 1NM? of sample volume,
whichever Is more
4. Total Dioxins and Furans 8 hours or SNM? of sample volume,
0.1n N (3 { whichever is more
Hg and Its compounds 0.05 S \'['2 hours or 1NM2 of sample volume,
L 3\ | whichever Is more
* E&\Mb Mg 3
‘Cr. p
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Stack Helght: Minlmum stack helght shall be 30 meters above the ground and shall be anached with the
necessary monltoring facilities as per requirement of monitoring of ‘general parameters’ as notified
under the Envircnment (Protection) Act, 1986 and In accordance with the Central Pollution Control
Board Guldelines of Emission Regulation Part-lIL
Note:

(a) Pollution control device shall ba Installed in the Incinerator to achieve the emission limits,

(b) Wastes to be Incinerated shall not be chemically treated with any chlorinated disinfectants.

(€) Ash from Incineraton of blomedical waste shall be disposed of at common hazardous waste
treatment and disposal facllity, However, (t may be disposed of In munlcipal JandAl), If the toxic
metals In Incineration ash are within the regulatory quantities as defined under the Hazardous and
Other Wastes (Management and Transhoundary Movement) Rules, 2016 as amended from time to
time,

(d

—_—

Only low Sulphur fuel like Light Diesel Ol or Low Sulphur Heavy Stock or Diesel, Compressed
Nawral Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel In the
Incinerator,

(¢) The occupler or operator of a common blo-medical waste treatment facility shall monitor the stack
Baseous emissions (under opu pacity of the Incinerator) once In three months through a
laboratory approved under the Environment (Protection) Act, 1986 and record of such analysls
results shall be maintained and submitted to the prescribed authority. In case of dioxins and
furans, monitoring should be done once In a year,

() The occupler or operator of the common blo-medical waste treatment facility shall Install
continuous emission monltoring system for the pacameters as stipulated by State Pollution Control
Board or Pollution Control Committees In authorization and transmit the data real dme to the
servers at State Pollution Control Board or Pollution Control Committees and Central Pollution
Control Board,

(8) All monitored values shall be corrected to 11% Oxygen on dry basls.

(h) Incinerators (combustion chambers) shall be operated with such temperature, retention Yme and
turbulence, as to achleve Total Organic Carbon content in the slag and bottom ashes less than 3%
ortheir loss on ignition shall be less than 5% of the dry welght.

(i) The occupler or operator of a common blo-medical waste Incinerator shall use combustion Bas
analyzer to measure €Oy, CO and 0. p

(2)MICROWAVE
Standards for Microwaving.

a) Microwave treatment shall not be used for cytotoxic, h dous or radi e tes, contaminated
animal carcasses, body parts and large metal items,

b) The microwave system shall comply with the ellicacy test/routine tests and a performance guarantee
may be provided by the supplier before operation of the uniL

¢) The microwave should completely and consistently kill the bacterta and other pathogenie organlsms

unit Blological Indicators for microwave shall be Baclllus atrophaeusspores using vlals or spore strips
with at least 1 x 104 spores per detachable strip. The blologlcal indicator shall be placed with waste
and exposed to same conditions as the waste during a normal treatment cycle,

(3)AUTOCLAVE
Standards for Autoclaving
The autaclave should be dedicated for the purpose of disinfecting and treating blomedical

waste,
When operating a gravity flow autoclave, medical waste shall be subjected to the following
standards,

TEMPERATURE R HE RESIDENCE TIME

In degree centigrade ounds papsquare Inch In minutes

Not less than 121 o8 AL Not less than 60

Not less than 135 BT o Not less a5

Not less than 149 \'2}52 2 Lk Not less than 30

, St
P stos
Voos

Sag .
\‘es:p,\' LN
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When operating a vacuum

, medical waste shall be subject to minimum of one pre-vacuum

pulse to purge the autoclave of all alr. The alr removed during the prevacuum, cycle should be
decontaminated by means of HEPA and activated carbon fllration, steam treatment, or any other
method to prevent release of pathogen. The waste shall be subjected to the following:

TEMPERATURE

Not less than 121

Not less than 135

PRESSURE RESIDENCE TIME
(Pounds per square Inch) In minutes)

15 Not less than 45
31 Notlessthan 30

Medical waste shall not be considered properly treated unless the time, temperature and pressure
Indlcators Indicate that the required time, temperature and pressure were réached during the
autoclave process. If for any reasons, time, temperature or pressure Indicator Indicates that the
required temperature, pressure or residence time was not reached, the entire load of medical waste
must be autoclaved again until the proper temperature, pressure and residence time are achieved.

(4)

1, The efMuent generated or treated from the premises of occupler or operator of a common blo medical
Waste treatment and disposal faci)ity, before discharge Into the sewer should conform to the following
limits:

SL.NO, PARAMETERS PERMISSIBLE LIMIT
1) pH 6.59.0
i) Suspended sollds 100 mg/1
(D] Ol & Grease 10 mg/1
(Iv) BOD 30 mg/!
v) COD 250 mg/l
(vi) Blo-assay test 90% survival of fish after 96 hours in 10096 effluent.
Note:

a) Above limles are applicable to the occuplers of Health Care Faclilties (bedded) which are either
connected with sewerage natwork without terminal sewage tr plant or not connected to
public sewers.

b) For discharge Into public sewers with terminal facillties, the general standards as notlfled under the
Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

c) Non-bedded iplers shall dispose Infa liquid wastes only after treatment by disinfection as
per Schedule - 1 (6) of the principal rules.

2. Sludge from Effluent Treatment Plant shall be given to common blo-medical waste treatment facility

forincineration or to hazardous waste treatment, storage and disposal facility for disposal.

(5)Standards for Deep Burlal.

(3  Apfror trench should be dug about 2 meters deep. It should be half filled with waste, and then
covered with lime within 50 cm of the surface before fllling the rest of the pit with sol),

(b) Il must be ensured that animals do not have any access to burial sites.

(c)  Oneachoccasion when wastes are added to the pita layer of 10 cm of soll shall be added to cover
the wastes,

(d) Burfal must be performed under close and dedicated supervision,

(e) The deep burial site should be relatively impermeable and no shallow well should b close to the
site.

(f)  The pit should be distant from the habltation, and slted 50 a5 to ensure that no contamination
occurs of any surface water or ground water. The area should not be prone to flooding or eroslon.

(g) The location of the deep burial site will be authorized by the preseribed authority,

(h) The facilitator (authorized person) shall maintain a record of all pits for deep burfal.

m The ground water table level should be a minimum of six meters below the lower level of deep
burial pit

(C) SPECIAL CONDITIONS:
Y L
N N -
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1. This authorizadon Is Issued for NIL beds. For any Increase in number of beds, th
prior permission of the prescribed authority. " ik Ry el ol

2 The pier shall ensure that blo-medical waste Is handled without any adverse effect to human health
and the environment and In accordance with the rules.

3. Treated Blomedical wastes shall not be mixed with general wastes. Under no circumstances blomedieal
waste shall be handed over to the Munldipallty/ NAC for dispasal In landAll site,

4. The disposal of solld waste other than bio-medical waste shall be made In accordance with the provisions
of Solid waste (Management) Rules, 2016 and amended from time to time.

5. The handling and disposal of all mercury and lead waste shall be In accord the respective rules and
regulations.

6. The occupler shall ensure proper segregation of waste at the source of generation before treatment and
disposal as stipulated. The contalners shall be labeled as per rules

7. Untreated human anatomical waste, animal anatomical waste, solled waste and, blotechnology waste shall
not be stored beyond a period of forty -elght hours.

8. The occupler shall maintain and update on day to day basls the bio-medical waste management register in
terms of category and colour coding as stipulated (n this order and display the monthly record on Its
website. Annual report (In form-1V) also shall be displayed on [ts website.

9. The occupier shall establish a barcode system for bags or containers contalning bio-medical waste to be
sent out to the common facllity or centrally located facility.

10. The recyclable treated blo-medical wastes such as plastics and glass shall be given to such recyclers having
valid authorisation or registration from the respective prescribed authority.

11. The occupler of the facllity shall submit the annual report for the period from January to December of the
preceding year in Form-1V specified In principal rule by 30% of June of every year.

12. The occupler shall phase out use of chlorinated plastic bags used for storing and transportation of wastes
with Immediate effect

13 The occupier shall provide training to all its health care workers snd others, Involved in handling of bio
medical waste at the time of induction and thereafter at least once every year and the detalls of tralning
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided In the Annual Report.

14. The occupler shall lmmunise all its health care workers and others, involved In handling of bio-medical
waste for protection against diseases Including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste,

15, The oceupler shall conduct health check up at the time of Induction and at least once in a year for all its
health care workers and others involved In handling of bio- medical waste and maintain the records for the

same.
16. Thn'occupkr shall designate a qualified person/ constitute a committee to review and monitor the
activites relatng o bl dical waste I within that blisk
To
The Block Veterinary Officer, Talcher,
M/s. Veterinary Hospital, Talcher .
At/Po- Talcher, Dist: Angul
23-94-19))
REGIO! OFFICER
MemoNo.. 53941,/ D2222:202), MR e
Stata Poltution Co grol Board
Copy forwarded to: ANGIL
i) The Member Secretary, 5,P.C. Board, Odisha, Bhubaneswar »
i) The Collector and Dist. Magistrate, Angul
ili)  The CDVO, District Headquarter Hospital, Angul
iv)  Guard file, Regional Office, SPC Board, Angul, Odisha oé
T
S oh B0,
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T[N REGIONAL OFFICER
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(@31 2MTZIM ODISHA .
. AGREEMENT

B This agreement js entered In to this duyle on lQ’H'\ me(’aV Mag : i
hctwccu the Chief District Veterinary Ofnccr (CDVO) Angul. Hersln rercrred to as Flrs

" PARTY where B 1o m edical Waste (BMW) as “defined In schedulc- 1 +th

! Ministry of Environment and Forest, Government of Indla Notlﬂcatlon 'D! ZBth

t March 2016 (copy enclosed) is generated in the ordinary course, o! thelr bus!‘?ess-

diagnosis and treatment of patlents. R

t
)
.-!




: J P b RO
Whereas the Flrst Par:y Is requlred by Iaw ro dlspose or lhe

CO“’O i Y he standﬂrds On d T
rmit tO t set oput in ‘h 2
. ‘ ; - ‘ ¢, Schedule C 0" thﬂ CBP“ od.

a ke o

‘ :t:af::;tp:;g g:s’;:’:'aliir;;is loce“n,roll ‘With zhc Comman Blo Medlcal Wasta'
Medical waste't ty (CWTDF) as First. Party and ha\(g thel Blo:+
ste treated and disposed of by M/S Medlald Markedng S s

the norms stipulated by the Pollution Control Board and agree
transport, treat and dispose of the BMW generated by the First Party’ and both
l;B{UOS have agreed In the modalities and terms and condhlons there!ore hereln
elow, ’ b 5 * ..' X%

1. The First Party agrees to have the BMW xenerntcd ln Y premise:
properly segregated by their staff and kept In' color coded closed bnsﬂ
per Schedule — [ of the notification at a place In’ rhelr prcmlses deslgne

by Second Party.

2. The Second Parly will have'the closed bags filjed wlth BMW collccled by
thelr stalf from the premises of First Party at prc-dczermln:d lntcrvals and
will transport the same in their vehicles.

3. The evacuation of BMW from the First Party' s prcmisus wlll bc donc by
Second Party @48 hourly intervals without fall, The First Purty or thelr’
designated person will be given an acknowledgement by the sta(f of Sccd
Party, specifying the quantities & number of the colour coded bagm

4. This agreement authorizes the "First Party” to’ In[orm the 'SPCB tha
have enrolled with the CBWTDF of *Second Party"-and thelr waste Isb ng
processed by “Second Party", The "First Party" has a, smtukory'obllga

" to submit an application to PCB and obtain authorizatlon to gonc y
and has to submit yearly reports to them. :




9. The Second P
ar e
ty" will forward the blll for. tach month belore Slh I
of

next'month. The *Firs
t Party” promi
promplly wnhm the 25th ofevery :‘o:el: e bm 5 5°'~'°"d e

10 Second party® will Sk
stop picking up th b
remains unpaid for two consecut?ve :ng:‘}:ls‘fmm the Flm Pany' lf the bmh

11."Second P i
e Rulaerslyor\v;‘l’loneo; plck up the BMW if It is not sesfela“d a8 per the'”
ikl o o Ay or._packed improperly or general Sarhnse s,
ekt S However Second-Party shall render free u—alnlns
¢ medical waste segregation as per the BMW. Rules 2016 xo

1€ waste handlers of the First Party. et e!

12.The "Second Party" undertakes that they will collect lran'sport. treat and dlsP"“ T
of the BMW strictly as per BMW rules from locatlons as deﬂned by the F!rst .
party. , o :

13."Second Party® hereby Indemnifies yearly from all res

with regard to their BMW disposal so long as they.
tmplement the BMW Rules as hr as scgfcgntlon ls conc

pay the bills of “Second Party”. . it P
14.1n case the “First Party" fipnds any xrrcgularltlos in coliuct!on al’ wnate.
they can send a notice in writing to. Sccnnd party l’or Immedlnle
action. If No response, PCB would be intimated. RN 28 A

)

15.In case failure of "Second Pany' to collect the BMW rrom t.hc "Flrst Pany
the Second Party will be liable to puy a penalty of 2% per- momh, wh\ch
will be deducted from the amounts payable by the mrst Party toA"St.cond“n

party" In the next monthly bills.

panslbﬂhy llabﬂlty
(thc ‘First Purty)
crnqd and

{ 3 16."Second Party” will keep their plant in good runnlng cqndmon ut al\ llmcs‘and .
ensure availability of service to the “First l’arry on all t}\e dnys wlthoqua\L

17.In case of any violations by any of the terms of the’agreement
side. The same may be \
months in advance by ellhcr party for tcrm‘i

obligations.

18.In Case of any disputes arising out oft'
this agreement, the same shall ba
_negotiations. 5 -. :
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SASR ST .
i 4 1 i(ﬁa‘:,,nii-g

S The et R et
, ?'h'gfdet.? Wls'of the Instititions s as follows;
' | Name Of the i s : 2ty
SINo ‘District Name Of the Block Nanio Of-the“l)lsp'e ns;ry.”- T
1 Angul Kaniha VDR
2 Angul Kanlha : Kanha_ —ron
VD-Rengall - )
"'
3 Angul Pallahara VD Khamar " 2
4 Angul Banarpal - X VD Bonarpal =" < e
5 Anpul Banarpal VD Sankerjeng © - o1 2. i
6 Angul Athmalllk VD Thakurgarh:
{4 Angul Athmallik " | vD Madhapur -~ “: .
8 Angul Chhendipada - VD.Chhendipada’ - - ;
(9 Tangul Chhendipada ~1VD,Jarapada____- =T
: {10 Angul Kishorenagar VD, Rajkishorenagar- “ ' >
f:. (11 Anpul Kishorenagar . VD, Handapa . =+ 7 s
< 12 Angul Angul 3 VD, Bantala " "k e Chn?
;::I 113 Angul Angul ! DD, DVH, Angul :
s 14 Angul Athamalllk SDVH, Athamallk %" .-
15 Angul Talcher SDVH, Talcher Lt 5 Tl
= 16 Angul ' | Pallahara — | SDVH, Pallahara (= 2]
<1 3 ‘ "/ e e o T8 %
All the above points will have legal bindings for a mlnlmum'pe'rlod_'p
1.e01,04.2025 to 31.03.2026. S R e G A R
Signed, sealed and dellvun':d this dayofby both partles who .hnvbl=put thg“':
hand to this deed of their free will (A ga st oy ¢ &< 3.
" . . " v A etk
3 . “Por the First Party. . For the Second Party
[‘)9 ; _ FOR MEDIAID MARKETING SERVICES
/‘\’c\-:-'é’:;: B A <13- e
Voderlnary cer -
cnvo.mw“ 3 IE TR M/S'.—Meqjéldgi'v

i, Services




ANNEXORE - TTL

X

BIO- 'MEDICAL WASTE MANAGEMENT ANGUL
OUTSOURCED BY :MEDIAID MARKETING SERVICES

\_
.

NAME OF THE FACILITY-: .40 Zeleher” FOR THE MONTH OF meaw 2028
Date of ifting Dlo. CATEGORIES OF WESTE IN KG1 & GRAM
SLNO l:h:cﬂal Vehlele Mo [Yellow _ [Ulve Red white Remarkt
1| T+ 1 2096 | op-oacy | 2o |2éegi-| 42di~ Y92 '
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N
' D
ﬁpl(ﬁe‘ a
G s
s ¢
%ﬁa 2 09‘30\
o aet W
1 Q)\ \\t"':‘ 0‘\
% 4
‘b\&-\o\d\o

rde

- e

AP ss & e, 4w _

PRI e




B10- MEDICAL WASTE MANAGEMENT ,ANGUL

OUTSOURCED BY :MEDIAID MAﬂKETlNG SCRVICES

MAME OF THE FACILITY-: Trlehex - 4.v0 FOR THE MONTH OF . Wf/ 2025

Date of lilting Blo-
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A
BIO- MEDICAI WASTT IMANAGEMENT , ANGUL
QUTSOURCED BY :MLDIAID MARKETING SERVICES |
ANGE OF THE FACILITY-; ﬂ Vo 7"(/4{’,3 “0“"“_ MONTII OF [\.l-o(/(.qk,zo“
Date of lilting Oio- “CATEGORIES OF WESTE IN KGs & GIAM .
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OFFICE 0 K
aamé';; UB-COLLECTOK & sUB-DIVISIONALMAGI TALCHE
IDIR G2l 9aYS QVRIFINIE QIR CIREDD
e Ph. No. 06760240720 10}

£omail subcoll.teramgmal comn L
subcol.tale-od vne in

Order No- | ;q'[ [ud/Dite, DEN4.2026

ORDER UNDER SECTION 163 QF THE BNSS, 2023

/2026 filed by

mendations in O.A. No. |
rs, the

Iry & Veterinary Services and othe
rred under Seetion 163 the
(rictions within the

As per the Joint Committee Report and recom
Deba lfr:}sgd Sahoo -~ Vrs - Director, Animal Husband
Suh-Dl_\'rSlonnl Magistrate. Talcher, in exereise ol powers confe
Bh:lr:)ur.\ Nagarik Suraksha Sanhita, 2023 hereby imposes the following res
premises of the Government Veterinary Hospital. Talcher:

Jaintain a dedicated bio-medieal waste
before handing over stich wasle 10 any

1. The hospital authority shall establish and n
Services Pl Lid..in com plianee

storage room within the hospitol premises
third-party agency, namely M/ Mecdlictid Marketing
with applicable rules.
The hospital authority shall
general solid waste. All such waste sha
Taleher Municipality for proper scientific disposal.

ed and disposed ol

The hospital authority shall ensure that plastic wuste is manag
strictly in accordance with (he Plastic YWaste Management Rules, 20106. 0s

amended from time o time.

4. The hospital authority shall install adequate CCTV cameras, proper lightin
deploy security personnel (o prevent and restrict any unlawful or unauthorized
activities within the hospital premises.

of open burning of

immediately ccise the practice !
a daily basis t0 the

11 be handed over on

!J

s

g, und

Failure to comply with this order shall attract penal action under relevant provisions

of law.
wedinte effeet.

b9 April-2026

This order shall come into force with imn

Given under my hand and seal on this

e S
S\b -Rjvisionny Magistrate,
RBM'EI[ \&! Maglstrate

Memo No- /1Y@ /DaleZE04.2026. alcher
nitted to Reginal Officer, SPCB. Angul/ Exceutive Officer. Tolehur

Copy sub
Mumc|pnli|y/CDVO,AnguIISDVO, Taleher lor inlormation and necessary actiop
NS
Sub-l l@}bl ale
ub- TN
Memo No- [/ Date.dB04.2026 ariai Tal Olstrate
cher

Copy submjtied to the Collector & DM, Angul for favour of kind inforgtation

%
'g“-‘lmw.
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